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THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Mr. 
Parliamentary Affairs Minister, may I 
have your attention? The hon. Members 
have expressed their concern and the 
House is unanimous on the lain 
Commission's observations in regard to the 
non-sharing of documents by the 
Government of India as also by the State 
Government of Tamil Nadu. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RAMESHWAR 
THAKUR): Sir, this is a very serious 
matter and the concern expressed by the 
hon. Members will be conveyed to the 
Home Minister for necessary action. 

Proposed Hoisting of National Flag 
by BJP at Idgah Maidan Hubli 
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SHRI B.K. HARIPRASAD 
(Kamataka): Thank you, Mr. Vice-
Chairman, Sir, I would like to associate 
myself with the views expressed by my 
hon. colleague, Shri Ajit Jogi, regarding 
some of the communal forces which are 
trying to hoist the National Flag at the Idgah 
grounds in Hubli. Sir, this is not the first 
time that they are trying this political method 
to gain strength in the Southern part of the 
country. We have witnessed the worst 
possible communal riots after the 6th 
December, 1992 incident. They thought 
that they could get some political mileage 
out of it, but the people of the Northern 
States have shown them their right place. 
For this so-called disciplined VHP or RSS, 
whoever it is, discipline has become a 
mockery. Sir, even in a circus the animals 
the beasts are disciplined only to perform in 
a particular place. Just because they are 
disciplined, we cannot allow the human 
beings to go near those beasts. Such is the 
discipline of these VHP and RSS people 
who are trying, in the name of patriotism, to 
gain their political ends! And they call us 
pseudosecularists. They are the pseudo-
Hindus of this country. They may be 
having various plans and programmes 
because the elections are coming very fast 
In Kamataka, within two months we are 
going in for elections. They cannot fool 
the people of the South, especially with this 
pseudo-patriotism movement. People know 
that the Congress Party alone has got 
leaders who have sacrificed their lives 
and everything for the sake of the country 
and for the sake of the people of this country. 
They don't have a single leader about 
whom they can proudly say that he has 
sacrificed his life for the nation and for the 
people of this country. Some of die VHP 
leaders in Kamataka claim that they are 
secular. One of the VHP leaders is a 
Swamiji of a mutt in Udupi where, leave 
alone allowing the Scheduled Castes to 
enter the temple, even the Bankward Classes 
are not allowed to enter the temple. The 
historic monument of the great Kanaka-
dasa, one of the great poets of Kamataka, 
who was a shepherd by caste, is still there. 
He was a great devotee 

of Lord Krishna. When he visited the 
temple, the temple authorities did not allow 
him to enter the temple. The poor fellow 
stood outside the temple and started praying 
to Lord Krishna. Seeing his pathetic 
condition, the idol of Lord Krishna itself 
turned around towards Kanakadasa. Such 
is the history of this temple. Let them first 
think of letting their own Hindu brothers and 
sisters into this temple before they speak of 
partriotism or of a Hindu rashtra It is not just 
the case of Kamataka Government. The 
whole country should stand against and 
oppose these pseudo-secularists and 
pseudo-Hindus who are trying to distrurb 
the peace and harmony in the State of 
Kamataka. Thank you. 
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SHRI V. KISHORE CHANDRA S. 

DEO (Andhra Pradesh): Mr. Vice 
Chairman, Sir, I rise to share the 
sentiments expressed by my colleagues, 
Shri Ajit Jogi and others. I feel that this 
incident is a part of a grand design which 
we have been witnessing for a very long 
time. I 

would like to mention that if you go 
through the histories of various nations, 
you will see how different countries were 
built. Sir, religion and language have 
been the two major factors which have 
forced the people to form themselves 
into a nation or into a State or into a 
country. It was for the first time, after 
attaining Independence under the 
leadership of Mahatma Gandhi, that 
under the political ideology we formed 
ourselves into a nation. Let it be made 
very clear that anybody who tries to whip 
up religious or linguistic feelings will be 
only aiding and abetting the divisive and 
disintegrationist forces in the country. 
This has been going on for so many years. 
This is the tip of the iceberg. The Central 
Government should take necessary steps 
to see that these incidents are prevented. 
This should not be seen as an isolated 
incident. This is a part of the design 
which has been going on and it will 
continue to go on. Therefore, it should 
also be understood by the people of the 
country that those who propagate these 
philosophies are only trying to aid or 
encourage or abet the forces of 
disintegration within the country. The 
hon. Minister of Parliamentary Affairs and 
the senior Minister, Shri Arjun Singh are 
sitting here. I would like to take this 
opportunity to appeal to the Government 
that taking note of all these things that 
have been taking place and the nefarious 
designs that we have all seen very 
clearly, the Government should come 
forward with a Bill which was earlier 
sought to be introduced to delink religion 
from politics and once and for all put a 
lid over this clandestine design to which 
the country is being exposed in the garb 
of political parties and political 
activities that are taking place. Thank 
you. 
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Anjuman Islam should not ask for another 
piece of land. For Idgah purpose or for 
namaz purpose, they must have their own 
arrangement independently. If they want 
to construct any building or shopping 
complexes there, they must obtain the 
necessary permission from the local 
authority or the corporation. They must 
go on paying the lease rent and the land 
has been given in rent for 999 years. 
They must go on paying the Re. 1/lease 
rent for the period. 

Whatever they collected in the form of 
rents, this might be utilised for the 
educational purpose of the minorities. 
This minority institution must be open 
for all community people. 

 

It must be treated as a public property. 
It is a Government property. Whatever 
buildings they have constructed already 
spending lakhs of rupees must be 
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THE VICE-CHAIRMAN (Shri V. 

NARAYANASAMY): Mr. Meena, you 
have to conclude. We have to adjourn the 
House at 

 

Re Non-Compliance with 
Reservation Policy Directives For 

Riling up of Posts 


